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(e) whether"!t is a fact that tho 'contra-
ctor from whom the Civil Body was to 
recover about Rs. 64.000 plus a penalty 
of Rs. 31,000 for non-complotion of the 
Job i~ missing ; and 

(d) if so, what steps have been taken to 
lrac:e the contractor and to recover the 
amount? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) The 
Delhi Municipal Corporation havc stated 
that there is no information with them tllat 
thc earlier contractor to whom the work of 
construction of a markel in Ashok N,pr 
was awarded in thc ycar early 1967 was 
blacklisted in thc C. P. W. D. 

(b) It is learnt from the Delhi Municipal 
Corporation that th.c work of construction 
of thc building portion of this market was 
awarded to Shri Shyam K. Pandit, S/o 
Shri Shiv Bihar Kishore, residellt of 
66/2229. Naiwala, Karol Bagh, New Delhi. 
on the basis that he was al ready having 
some contracts in Division No. V of 
the General Wing of the Corporation 
i.e for the construction of 
Sputum Disposal Dhobi Ghal, Canteen 
and Starf WclfRre Centre at SJTB 
Hospital. These works SJTB Hospital 
were awarded to this contractor in the year 
1966 prior to the date when the Work 
Order for the construction of a municipal 
market at Ashok Nagar was given to him. 
Shri Shyam K. Pandit WIS underslood to 
be a registered contractor of Delhi 
Univorslty. 

(c) It is further learnt from the Corpora-
tion tbat there is no sucb information 
\hat Shri Shyam K. Pandit is i i~  

a1thouah the arbitratioQ proceedinp 
apinat this contractor before the Sole 
Arbitrator in the matler of disputes of the 
above work, preferred by the Ex. BDIin.r 
have boon carried out ex-parte. Neither 
the COlIt I'IICtor nor any ono elae 
on behalf appeared beforo the arbitrator. 
He i. howevor, appearinl before another 
Arbitrator in the maltcr of disputes reprd-
IDI the conatructioD of maiD buildinl of 
t1lc Fire Slation at Roop Napr. He il _lIS repr_tented by. a colUllCl aloo. 
.., n. CorponUjaa ~ IIaIed 

1111& _ arbicR&ioII a_rd.... by the 

Sole Arbitrator in tho matter of diaputClll 
of the construction of municipal marbt 
at Ashok Napr is being filed In the Hiah 
Court of Delhi to pI it made the rule 
of Court. Further action towards t_ 
recovery of these dues from the contra-
ctor will be taken by the DMC undor the 
law. 

IItIn oa appointment or J..... to 
PoUticai Otrlcn 

2814. SHRI MAOHU LIMAYE : Will 
the Minister of HOME AFFAIRS be 
pleased to stato : 

(a) whether Governmeat'l attention hal 
been drawn 10 the speech of the former 
Attorney-General, Shri M. C. Salahrlld, 
suggestinll a ban on polilical offices for 

j udgcs upon their retirement (fOlD the 
Bench, or withdrawal therefrom ; 

(b> whether CovernmeDt proPOIC to 
implement this lutpltlon: and 

<c) if not, wbat other IIIe&IW'CI 00_ 
men! proPOIO to take to pnterve U.I ... 
lCity and independonce of tbe judiciarJ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SH'" 
VIDYA CHARAN SHUKLA): (a)Oowra· 
ment are not aware of any I(ICICh Made 
by former Attomey-Ooncral (Shrl M.C. 
Sctalvad) luaestinl. ban on political 
orrices for Judges aftor I'IItlrenwat. Tiley 
have however aeen a preu report of a 
apeech made by Shri H. M. Soonal, 
Advocate-General or Maharuhtra, on 
24.1.1970 cxpre.lng luch a view. 

(b) No, Sir. 

(c) The iDICgri ty and indopoadenae of 
the judiciary al'll fuUy ~ d. 

T ........... ttedby C.I.W.T. for......., 
Sltip rlflllr jell I. A-. 

1815. SHlU H.N. MUKHERJEE: 
SHRI JYOTDlMOY BAlU : 
IiIUU BHAGABAN DAB : 

Will die MiDiller of iHlPPlNG A)iII) 
TllANfIPOI.T be pi .... to I\ate : 

(a) "bedIIr k II a f-' dial MIle ..... 
CcatraJ Inland Water Tranl(lOl1 Ie .--




